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(Order of the Divn. Bench passed by Hon'ble 
Shri A.6.Gorthi, Member (A) ). 

* * * 

The applicant was working as Asst.Personflalofuicer 

when he became due in 1990 for promotion to Sr.Scale. The 

Respondents declared seven officials)  af juniors to the 

applicant asempanelled for grant of Sr.Scalo on adhoc 

basis vide impugned memo dt.24-9-90. Aggrieved by the 

same he has filed this Original Application with a prayer 

to direct the respondents to include his name on the top 

of the panel contained in the impugned memo. 

A- 

2. 	Admittedly there tss some adverse remarks endorsed 

c 
in the Confidential Seeec-d-s of the applicant for the yearb 

ending 31_3_1988*a be- 31-3-1989, as can be seen by 

Annexure 2 and 3 attached to the Original Application. 

When the applicant came to know that he was not found 

suitable for grant of SrScale1 he immedietly submitted 

a representation to the General Manager, SC Rlys and in 

that he explained that he could not make any -represen-

tation against the aduthrse remarks for the year ending 

1986-89 because he received the letter communicating the 

adverse remarks ju5t before he was to leave for two 

months training to Tiruchirapa lli and on returning he 

was busy in conducting some OAR inquiries. His repro- 
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áentation was considered by the General Manager tIe4 

was rejected stating that the case of the applicant 

for adhoc promotion to Sr.Scale was considered during 

flay, 1990 that the applicant was not Pound fit for 

empanelment. 	 I  

Heard Sri \i.Krishria Rao, learned counsel for the 

applicant and Sri N.V.Rarnana, learned standing counsel 

for Railways. Sri Krishna Rao, learned counsel for the 

applicantrawn our attention to O.O.Lr.No.65/289-13/Secy/ 

Admn. of 7-5-1965, which is to the effect that for con-

sidering a Class-Il Officer for suitbility for officiat-

ing promotion to the Senior Scale, the employee should 

have atleast two reports graded 'good' aid one 'average'. 

The contentibn of the applicant that the rscor.d of the 

service of the applicant would have met the requiremento as 

stipulated in the memo dt,7-5-55 and hence the applicant 

should have uen empanelled for Senior Scale. 

The proceedure for promotion of Group-B Officers 

to Senior Scale on adhoc basis under—went a change as 

can be sean ia=f.No.E(GP) 65/1/6 dt.1-3-90 addressed 

to all General Manager. Rte said pas 1ccording to the 

Grbup-B 
said policy for assessing the suitability of/officers 

for adhoc promotion to Sr.Scale, Confidential Reports 

for the preceeding 5 years should be taker into con-

sideration. The Departmental Promotion COmmittee 
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should after considering the Confidential Reports for 

the previous five years grade the officers as fit or 

unfit for adhoc promotion on the basis for over all 

assessment of the report5 and not merely on the basis of 

grading/fitness assigned therein. The policy letter 

further stated that the Bench.! link for fitness should 

not be less than 'good'; The said policy letter became 

effective in 1990. The D.P.C. in the instant caseheld on 

30-5-19 90. 

5. 	Shri N.\J.Ramana, learned standing counsel for the 

Respondents a-s produced before us the proceedings of the 

selection committee that kr met on 30-5-1990 for con-

sidering the case of the app]icant for grant of Sr. 

Scala on an adhoc basis. A dareful examination of the 

proceedings would indicate that the selection committee 

took intohall the ftr-bt tijsCRs, for the pen-ed 

the year 1988-89 was only average. The Committee after 

scrutinising all the Annual Confidential Records of the 

relevant period formed the ppA-nion that the applicant 

is 14 not yet f-cenS Pitt Accordingly the applicant's case 

was not recommended for támpanelnient for Sr.Scale 

and the said recommendation was approved by the General 

Ma i-ia ger. 



6. 	On behalf of the 

pa7 - 
that the case of the app].icant 11  again consideeLr--by. 

r7 

OPC that inst on:..3-5-91 and the apPlicantA  found suitable 

and promoted to Sr.Scale on adhoc bais. From the 

aforesaid it is clear that the case of the applicant 

received due and Lair consideration and nothing has 
(t 4-_*4 

been brought to our notice as teshowftirregularitiep 

in the process of selection held on 30-5-90. We 

	

It 	 therefore 	that this application is without any 

	

( 	

merit and the same is hereby dismissed. No costs. 

1 	(i.c HA NORASE KH AR REOD 

v 3/0 
._tTTGORrrs 

	

' 	 Member (J) 	 Member (A) 

Dt.15th April, 	94. 
Dictated in Open C

19
ourt. 	Deputy Registrar 

avl/ 	 I Copy to:— 	 2 

General Manager, South Central Railway1  Union of pdia, 
Secunderabad. 	 ( 
Chief Personnel Orficer, South Central - Railway, Secunderaba( 
One copy to Sri. SI.Krishna Rao, advocate, CAT, Hyd. 
One copy to Sri. N.U.Ramana, Addl. CG5C, CAT, Hyd. 
One copy to Library, CAT, Hyd. 
One spare copy. 
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1 Adrçiitted and Interim Direction 
Iss\ued. 	. 	 - 

All ed 

Di.spsed of with threctioijs 

a. 
£srnisSed as withdrawn-. 

14s)pissed for Lefault. 

RejqtecVOrdered.  

NC order as to costs. 

rBE1

DESPATCH  

CWj 

-In 


